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C£NTRftL AD[>iinISTRhTIVE TRIBUNAL
PRINCIPAL BENCH, IMEU DELHL

O.A.No, 1097/1989

Neu Delhi, This the 21st Day of Septennbar 1994

Hon'ble Shri P. T. Thiruv/enqadam, i^ember ( A.)

Hon'bls Shr i T L Uerma, Member (Q!')

Shri Naubat Singh, S/o Shri Chandan Singh
r/o 245 Sundar.Puri, Bhaziabad( U.P).

Shri Sukh Qeu, s/o Shri Tek Chand
r/o L--335, Railuay Qaarter, Punjab Lans,
Ghaziabad(U,P),

.. .^^pplicants

By Shri Umesh Mishra, Advocate
d.

yersus

1, Union of India, Serv/ice to be effected
through General Manager, Northern Railuay
Baroda House, Neu Delhi, >

2. Divisional Railuay Manager, Northern Railuay ^
Pahar Ganj, Neu Delhi,

.. Resp ondents

By Shri BKAggarual, Advocate(')

0 R D £ R{oral)

Hon'ble Shri P,t. Thir uvengadam, Member(A)

1, This OA has been filed in the year 1989 and '

Shri Umesh Misra uas the learned counsel for ,the

applicants at that time, Shri Umesh Mishra has since

expired,.^ notice uas issued, to the applicants and

service is compile ted. Uhen the case came up for

hearing none appeared on behalf of the applicants.

Therefore, the 0,A is dismissed for default and non

prosecution. No costs.

(T L UERMA)
Member (3)
21-9-94
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(P.T.TH IRUUENGADAM)
Member(A,)
21-9-94


